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Buying up of an Energy Board

9495. SHRl C. JANARDHANAN: 
WiU the Minister of PLANNING be 
pleased to state:

(a) whether in view of the squeeze 
on international oil supplies and 
prices. Government had decided to set 
up a high level Energy Board im
mediately; and

(b) if so, the steps taken .in this 
regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIAV (a) and (b). A 
proposal lor setting up a coordinating 
body to ensure that the country’s 
energy requirement are met in a 
dependable and economic manner is 
still undei considei ation of the Gov- 
err.vnent The functions of the coordi
nating body would iriclude all the 
elements of action necessary to ensure 
fulfilment of these objectives.

Though Government have not yet 
taken a decision on the establishment 
of the Energy Body adequate arrange
ments have been made at Cabinet and 
administrative levels for securing the 
requisite coordination between the 
different Ministries dealing with 
various forms of energy and related 
matters such as petroleum, coal, 
power, railway and others.
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Documentary films on Netaji Subhas 
Chandra Ba*e and activities of Azart 

Hind Faux
9467. SHRI SAMAR GUHA: Will

the Minister of HOME AFFAIRS be 
pleased to state:

fa) whether a number of documen
tary i»lms on Netaji Subhas Chandra 
Bo-se and the activities of the Azad 
Hind Fauz which were brought by 
Shri Shah Nawaz Khan when he was 
repatriated to India, are m the posses
sion of the Government; if not, what 
happened to these films;

(b) whether the matter will be 
entrusted to CBl or any other suitable 
body for inquiry and investigation and 
finding out those historic films on 
Netaji and INA; and

(c) il' so. the steps taken in that 
legard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
<SH1U F H. MOHSIjN) (a) This 
relates to a matter tendered in 
evidence before the Netaji Inquiry 
Commission which is yet to give its 
ipport. Since the matter is subjudioe, 
Government are not in a position to 
furnish reply now.

(b) No such proposal is under con
sideration.

(c) Does not arise.

Development facilities for Small 
Tatums

9468. SHRI N. SHIVAPPA:
SHRI D. D. DESAsI:

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY be pleased to 
state:



(a) whether to check export of semi
processed items, it is proposed to en
courage entrepreneurs to add to their 
processing and finishing facilities;

(to; if so, the broad icatures ol the 
scheme, and

(c) whether an agency is also 
posed to be set up specifically tor 
piovitLng Development laciluies for 
the small tanners?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE
LOPMENT (SHRI ZIAUR RAHMAN 
AIn&ARI): (a) to (c). In order to 
inciease the production of finished 
leather, the exports of semi-finished 
leather have been restricted and have 
be-n brought under quota system. 
Various measures have 'been taken by 
the Government to provide necessary 
t-couragement for increasing the 
finishing facilities in the country. 
Liberal import licence*? are being 
i&L,û d against the exports of leather 
for import of machinery. The expor
ters oi semi-fimshed leathers would 
have to utilise two-third of their 
replenishment licences for the import 
of machinery for balancing, moderni
sation and authoiised expansions. The 
existing licensed units for the pro
duction of .^emi-finished leathers have 
been permitted to convert their capa
cities for the production of finished 
leath<*- without obtaining prior sanc
tion from the Government. These units 
can directly apply for import of 
capital goods as may be require’ for 
mstal ation of capacity for production 
of finished leather. Government have 
prepared a list of machinery which is 
not indigenously available and which 
may be required by leather units. 
There is no necessity to get indigen
ous clearance frWm D.G.T.D. in respect 
of import of machinery included in 
th'.i ]ipt This list has come into effect 
from 1st April 1974 and will be valid 
for a period of onc year. Liberal 
import of machinery is also allowed 
under the scheme for export oriented 
industries. Necessary chemicals, auxi
liaries and finishing agents are being
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allowed to be imported both as actual 
users and also under the scheme for 
registered exporters. Leather industry 
has been included in the list of pri
ority industries and liberal imports 
of necessary raw-'materials and spares 
are allowed.

At present the Small Industries 
Development Organisation with their 

-field agencies and Extension Centres 
and the Central Leather Research 
Institute is giving necessary facilities 
t0 the small tanners to take up manu
facture of finished leather. This 
includes technical advice regarding 
manufacture of finished leather, 
demonstration oi the processes, pre
paration of schemes, supply of machi
nery on hire purchase, arranging 
financial assistance through financial 
institutions, etc.

Steps takes to ve-ify if Netaji's aame
is/wan in list of War Criminals

!H69. SHRI SAMAR GUHA: Will
the Minister ot HOME AFFAIRS be
pleased to state:

(a) whether Government failed to 
ascertain if N^taii Subhas Chandra 
Bose's name was/is not included in the 
list of War Criminals;

(b> whether the notes “Verbale No. 
13G/ASW, dated the 20th December, 
1967” regarding Japanese Foreign 
Office and another by our Tokyo 
Embassy (No. 375-FS/67) are unfac- 
tual and evasive in this regard:

(c) whether the notes sent by 
Indian Missions in Hague and in New 
York attached to U.N. clearly stated 
that no positive basis could be found 
to ascertafn if Netaii’s name was/is 
not in the List of the War Criminals;

(d) if so, the facts about the issue 
stated in these notes; and

(e) other steps taken, as suggested 
in the New York note referred to 
above or otherwise by the Government 
to ascertain if Netaji’s name was/is 
not in the List of War Criminals?
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